Government of Jammu and Kashmir
Department of Law, Justice and Parliamentary Affairs
Civil Secretariat

Srinagar/Jammu
*RwTk

Subject:-Litigation Reforms and effective monitoring of Litigation in Union
territory of Jammu and Kashmir-Appointment of Officer In charge (OIC)
Litigation

GOVERNMENT ORDER NO:- 3874 - JK (LD) of 2025
DATED:- 07 - 04 - 2025

In supersession of the earlier orders issued on the subject, sanction is hereby
accorded to the appointment of Officers of Police /Home Department as
mentioned in annexure to this Government Order as Officer In charge Litigation
(OIC) for the cases indicated against each including contempt petition, if any,
pending before Honble High Court of J&K and Ladakh/Central Administrative
Tribunal or any other forum

The terms and conditions of appointment of the OICs shall be
governed by the provisions of Government Order No.1673-JK (LD) of 2021 dated
24.03.2021.

By order of Government of Jammu and Kashmir.

Sd/-
(Achal Sethi)

Secretary to Government
No:-LAW-0IC/04/2025 Dated: 07.04.2025

Copy to the:-

Learned Advocate General, J&K.

Principal Secretary to Hon’ble Lieutenant Governor, Raj Bhawan.
Joint Secretary(J&K), Ministry of Home Affairs, Government of India.

Registrar General, High Court of J&K and Ladakh, Jammu/Srinagar’

Principal Secretary to Hon’ble Chief Justice, High Court of J&K and Ladakh.

Principal Secretary to Government, Home Department,

Sr. Superintendent of Police,PHQ, Samba. This is with reference to your letter No.
Legal/2025/926-28 dated 02.04.2025.

8. Director Litigation, Srinagar/ Jammu.

9. Assistant Law Officer concerned

10. Officer In Charge Litigation (OIC).

11. Private Secretary to Chief Secretary for information of Chief Secretary.

12. Private Secretary to Secretary Law.
13. Incharge Website.

14. Government Order file.

15. Concerned file.

Now oA N e

Assistant Legal Remembrancer



Annexure to the Government Order No. 3874 - JK (LD) of 2025 dated 07.04.2025.

S.No FIR No. U/S, P/S Title OIC (DYSP)
01 325/2018 U/S 8/15NDPS | STATEOF JK | SH.SUMIT SHARMA
ACT P/S SAMBA VS HASSAN DIN | (DYSP HQRS SAMBA
02 270/2023 US 8/21/22/29 | UT OF JK VS SH PARDEEP SEN(
OF NDPS ACT P/S BARI | MOHD.IMRAN | SDPO BARI
BRAHMANA KHAN BRAHMANA)
03 203/2017 US 8/20 NDPS | STATE OF JK VS | SH.SUMIT SHARMA
ACT PS SAMBA TARIQ (DYSP HQRS SAMBA)
HUSSAIN AND
OTHERS
04 55/2019 US 8/21/22/29 UT OF JK VS SH.SUMIT SHARMA
NDPS ACT PS SAMBA | SHAKEEL (DYSP HQRS SAMBA)
05 25/2024 US 8/20/29 NDPS | UT OF JK VS SH.SUMIT SHARMA
ACT PS GHAGWAL SAUDHAGAR | (DYSP HQRS SAMBA)
MAL
06 06/2024,147/2023,231/202 | UT OF JK VS SH PARDEEP SEN(
3 US 8/21/22/27-A/29 FARMAN ALI @ | SDPO BARI
NDPS ACT PS BARI MUNNA BRAHMANA)
BRAHMANA
07 27/2024 US 8/21/22/25/29 | UT OF JK VS SH PARDEEP SEN(
NDPS ACT PS IRFAN AND SDPO BARI
BARIBRAHMNA OTHERS BRAHMANA)
08 154/2019 US 8/21/22/29 | UT OF JK VS SH.SUMIT SHARMA
NDPS ACT PS SAMBA | AQIBAHMED | (DYSP HQRS SAMBA)
AND OTHERS
09 142/2019 US 8/15/25 UT OF JK VS SH.SUMIT SHARMA
NDPS ACT PS SAMBA | GURPREET (DYSP HQRS SAMBA)
SINGH AND
OTHERS
10 69/2023 US 304-A/313 IPC | UT OF JK VS SH ARUN JAMWAL
P/S RAMGARH PARSHOTAM | (SDPO VIJAYPYR)
LAL @BODH
RAJ
11 82/2023 US 306 IPCP/S | UT OF JK VS SH.SUMIT SHARMA
GHAGWAL DIMPAL DEVI | (DYSP HQRS SAMBA)
AND OTHERS
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